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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 176/2025/EZ

In the matter of: -
Saheb Shaw & Ors
.... Applicants
-Versus-
The West Bengal Pollution
Q 0 M Control Board & Ors.

ease®*’ .... Respondents

g\ WO

COUNTER AFFIDAVIT ON BEHALF OF THE XRRRER RESPONDENT NO. 8,
BALLY MUNICIPALITY

I, Ranjan Kumar Paul, son of Binoy Krishna Paul, aged about 49 years, by
occupation — service, by faith — Hindu, presently serving as the Executive
Officer, Bally Municipality, having my office at 384, G.T. Road, Bally,
Howrah- 711 201, do hereby solemnly affirm and say as follows :-

1. That I am holding the post of Executive Officer in Bally Municipality and
as such 1 am well aware of the facts and circumstances from which the
instant application arises. I have been duly authorised to affirm this affidavit
on behalf of the Bally Municipality and I am competent to do so.

2. That a copy of the Original Application being O.A. No. 176 of 2025/EZ
was served upon the answering respondent. Upon receiving the same, the
said application along with annexures was handed over to the undersigned.
I have gone through the contents of the said application and have
understood the meaning and purport thereof. Since the relevant records had
to be collected from different departments of Bally Municipality and
necessary instructions were required to be obtained from the concerned
authorities, there might be a slight delay in filing the present affidavit and
such delay may kindly be condoned.

1 8 MAR 2026




187

3. That this affidavit is filed for the purpose of placing the correct facts before
this Hon'ble Tribunal and to deal with the allegations made in the Original

Application.

4. At the very outset it is most respectfully submitted that there has been
no negligence, inaction or deliberate lapse on the part of Bally Municipality
in discharging its statutory duties regarding protection and restoration of
water bodies within its jurisdiction. The answering respondent has taken
necessary administrative steps after receiving complaints regarding alleged

filling up of water body situated within the jurisdiction of Bally Municipality.

5. Before dealing with the contents of the said Original Application
paragraph-wise, the answering respondent humbly submits the following

facts for proper adjudication of the matter by this Hon’ble Tribunal.

I. It is respectfully submitted that the land in question situated at
Mouza - Liluah, J.L. No. 12, P.S. - Liluah, District — Howrah,
particularly L.R. Dag No. 620, is recorded in the official Record of
Rights as “Pukur” (water body) measuring approximately 0.2300 acre.
The said classification clearly establishes that the land in question is
a water body and is required to be preserved in accordance with the
provisions of the West Bengal Inland Fisheries Act,1984 and other
environmental laws.

A copy of the relevant Record of Rights is annexed hereto and
marked with the letter “R-1",

1. Itis further submitted that under the provisions of the West Bengal
Inland Fisheries Act, 1984 (as amended from time to time) the
Executive Officer of the Municipality within the municipal jurisdiction
is designated as the Competent Authority for taking appropriate
measures regarding protection and restoration of water bodies. In this
regard reference may be made to the Notification No. 1748-Fish/C-
I/9R-03/2017 dated 20.07.2017 issued by the Fisheries Department,
Government of West Bengal, whereby the Executive Officer of the
Municipality has been authorised to exercise powers under the said
Act within the municipal limits.

A copy of the said notification is annexed hereto and marked
with the letter “R-2”,

lII.  That Bally Municipality received certain complaints from certain local

residents alleging illegal filling up of the said water body by certain

Regn. No. 7/84
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private persons. Upon receipt of the complaint, my predecessor in
office initiated necessary administrative action and the answering
respondent referred the matter to the concerned authorities including
the Block Land and Land Reforms Officer (BL&LRO) for verification of
the land classification and the physical status of the land in question.

A complaint was also lodged before the police authority on the basis
of the complaint received by the Bally Municipality.

Copies of the letters dated 25.02.2025 are annexed hereto and
marked with the letter “R- 3” collectively.

IV.  That on the basis of the complaint received by the authorities
regarding illegal filling up of water body, a field inspection was
conducted by the concerned Authorities and a report dated
06.03.2025 regarding the status of the land was submitted before the

municipal authority indicating the condition of the said water body
and the alleged encroachment thereon.

A copy of the relevant inspection/status report dated

06.03.2025 received by Bally Municipality is annexed hereto and
marked with the letter “R-4”.

V. That from the said status report it is revealed that that the said plot
measuring approximately 0.2300 acres is recorded as “Pukur” (pond)
in the C.L.R. in the names of Sri Amar Nath Mishra (Khatian No. 256)
and Sri Kashinath Mishra (Khatian No. 863). However, a portion of
the plot at the south-east corner measuring about 1420 sq. ft. (0.0325
acres) is occupied by a tin-shaded structure, allegedly used as a
godown by one Sri Ananda Sarkar, while a 15 ft. wide public road
runs through the plot and a local club, namely Nabodaya Pally Samiti,
along with an adjoining playground, is situated on the western side;
further, the remaining portion at the north-east corner is low-lying
marshy land, part of which has been found to be filled up with
garbage.
VI. That after receiving the said status report, on 28/29.05.2025 the
* answering respondent submitted the same before the Additional
District Magistrate (L.R.) & D.L. & L.R.O., Howrah.

Copy of the memo dated 28/29.05.2025 is annexed hereto and
marked with the letter “R- 5”.

VIL.  That on 03.06.2025 after receiving the inspection report, a hearing

notice was issued by the Executive officer, Bally Municipality to the
parties whereby they were directed to appear in person or through

Howrah

Regn. No. 7/84 18 MAR 2026
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authorised representative before the office of the answering
respondent on 09.06.2025 at 3.30 P.M. Subsequently, on 09.06.2025,
a hearing was conducted in pursuance of the complaint dated
21.02.2025 of the applicant no. 5. That some of the applicants and
the office bearers of respondent municipality were also present.

Copies of the hearing notice dated 03.06.2025 and the attendance
sheet of the hearing dated 09.06.2025 are annexed hereto and marked
with the letter “R- 6” collectively.

VIII.  Subsequently, after considering the record as well as the inspection

report and being satisfied that there is illegal filling of water body, vide
a notice under Section 17A of the West Bengal Inland Fisheries Act,
1984 dated 09.01.2026 issued by the Executive Officer, Bally
Municipality being the Competent Authority under the West Bengal
Inland Fisheries Act, 1984, directed the respondent nos. 12
to restore the “Pukur” in question in its original position at his/her
own cost as per the sketch map prepared by the Block Land and Land
Reforms Officer, Bally-Jagacha within 15 days from receipt of the said
notice and report the office of the answering respondent immediately
after completion of the same.

Copy of the notice dated 09.01.2026 is annexed hereto and
marked with the letter “R- 7”,

IX.  That since the said respondents has not yet been complied with the
previous notice dated 09.01.2026 within the stipulated period, the
answering respondent again issued a notice Section 17A of the West
Bengal Inland Fisheries Act, 1984 on 10.03.2026 by directing the
them to restore the “Pukur” in question in its original position at
his/her own cost as per the sketch map prepared by the Block Land
and Land Reforms Officer, Bally-Jagacha within 15 days from receipt
of the said notice.

Copy of the notice dated 10.03.2026 is annexed hereto and
marked with the letter “R- 8.

X. The answering respondent further submits that Bally Municipality
remains committed to protection of water bodies within its jurisdiction
and has been taking administrative steps within its statutory powers
to address the grievances raised by the applicants.

6. Without prejudice to the aforesaid submissions and while fully relying
upon the same, the answering respondent now proceeds to deal with the

allegations made in the said application paragraph-wise.

Regn: No. 7/84 l 8 MAR 2026
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reference to the statements made in paragraph nos. 1,2, 3, 4, 5 and
the answering respondent denies and disputes
pt those which

7. With
6 of the said application,

each and every allegation contained therein, save and exce

are matters of record. It is submitted that the allegations made in the said

paragraphs primarily relate to inter se disputes between private parties,

and the answering respondent refrains from making any specific comment

thereon.

With reference to the statements made in paragraph nos. 7, 8, 9, 10 and

11 of the said application, the answering respondent denies and disputes

the same as being incorrect and misleading. It is specifically denied that
no action has been taken by the respondent Municipality despite receipt of
complaints. [n this regard, the answering respondent repeats and

rates the statements made in paragraphs 5 hereinabove.

reite
h no. 12 and the

With reference to the statements made in paragrap
grounds taken thereunder, it is submitted that the same are neither cogent
nor sustainable in law, and no relief can be granted to the applicants on
the basis thereof. The applicants are not entitled to any reliefs as claimed

against the answering respondent. Further submissions with regard to the

and prayers shall be made at the time of hearing of the present
le this affidavit before the

out all further

grounds
application. In the aforesaid circumstances, Ifi

Honble Tribunal with undertaking that 1 shall carry
directions as may be passed by this Hon’ble Tribunal.

10. That the statements made in paragraphs 1 and 2 are true to my
knowledge, the statements made in paragraph 5 is derived from records
which I verily believe to be true and the rest are my humble submissions

&Mjpmw.

before this Hon'’ble Tribunal.

Identified by me Deponent
l )@W@M
Advocate

For Bally Municipality

fezn No, 7/64
1 § MAR 2026
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VERIFICATION

Verified at Howrah by the deponent abovenamed on this I%Day of March
2026 and say that the contents of this affidavit made in paragraphs 1 and,
2 are true to my knowledge, the statements made in paragraph 5 is derived
from records which I verily believe to be true and the rest are my humble

submissions before this Hon’ble Tribunal.
M« )(AW\Q)'( pﬂ”‘-’d

Identified by me
Deponent

(D LCJ wi’:uy(bﬁm a,@

For Bally Municipality

SULEMNLY AFFIRMED & DECLAREL
BEFORE ME ON IDENTIFICATION
~

VAMAL KR. MITRA
NOTARY HOWRAH

18 MAR 2026
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ENGLISH TRANSLATION
Government of West Bengal

Land & Land Reforms and Refugee Relief and Rehabilitation Department
— Land Information -

District — Howrah Block — Bally-Jagacha [0200001]
Mouza — Liluah J.L. No.-12 Police Station — Liluah
Dag No. - 620 Classification — Pukur Total Land Area (acre) - 0.2300

R.S. Dag no. 620

Khatian-wise Description

Khatian No. Class  Share Share Area (acre) Name of Raiyat / Details Remarks

Amar Nath Misra
256 Pukur 0.5000 0.1150 Father- Biseswar Nath
Address- self

Kashi Nath Misra
863. Pukur 0.5000 0.1150 Father- Ramnath
Address- self

1.0000 0.23**

For Office Use Only Page 1 of I 19/05/2025 08:00 PM
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Typed Copy
Government of West Bengal
Department of Fisheries, Aquaculture, Aquatic Resource

s and Fishing Harbour
1,B.B.D. Bag (South), 3rd Floor,
Salt Lake Sector-V, Kolkata - 700091

No. 1745-Fish/C-IV/3S-05/2017 Dated, Kolkata, the 20th July, 2017

NOTIFICATION

In exercise of the power conferred by clause (a) of section 2 of the West Bengal
Inland Fisheries Act, 1984 (West Bengal Act XXV of 1984) as subsequently
amended from time to time, the Governor is hereby pleased to declare, in

supersession of all previous notifications in this behalf, the following authorities to
be the competent authority under the said Act.

(i) Mayor /| Commissioner / Chairman / Executive Officer of Municipal Corporation
/ Municipality / Notified Area Authority within their respective jurisdiction.

(i) District Magistrate within their respective revenue districts except areas
mentioned above.

By order of the Governor,

Sd/- S. K. GUPTA
Principal Secretary to the Govt. of West Bengal

No. 1745/1(5)-Fish/C-1V/3S-05/2017 Dated, Kolkata, the 20th July, 2017

Copy forwarded for information to:-

1. The Ld. Land Reforms Commissioner, Land & Land Reforms & Refugee Relief
& Rehabilitation Department.

2. The Principal Secretary, Environment Department.

3. The District Magistrate (All Districts).

4. The Municipal Commissioner Municipal Corporation
(All Municipal Corporation).

5. The Chairman (All Municipalities).

6. The Executive Officer (All Municipalities).

7. The Director of Fisheries, West Bengal.

8. The Deputy Director of Fisheries, Kolkata Zone.

9.

The Assistant Director of Fisheries

Sd/-

Joint Secretary to the Govt. of West Bengal
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Bally Municipality
384, G.T. Road, Bally, Howrah-711201
Tel.No.: 2641-3636, Fax: 2641-5846

Memo No. BHM/01274/Caw/Admin/24-25

Dated 25th February, 2025

From: The Executive Officer,

Bally Municipality.
To:  Bloch Land &Land Reforms Oficer,

Bally Jagachha,

229, G.T. Road.

P.0O. Belurmath,

Howrah-711202.

Sub.: Request for status report.
Ref.: Complaint dated 21.02.2025 against illegal activities at the area

near Nabaday Pally Samity, Chakpara Battala Bazar, Liluah,
Howrah-711204.

In connection with the letter under reference. this 15 1o request you to make an physical enquiry in the
respective area near Nabaday Pally Samity, Chakpara Battala Bazar, and send a status report of the same to this

end at the earliest. Photocopy of the above noted complaint is attached herewith for ready reference.

m-“dﬁ
PO
Executive Officer,

Bally Municipality

Your prompt cooperation in the matter is highly solicited.

Encl. : As above.

Memo No. BM/01274/(1-4)/Law/Admin/24-25 Dated 25.02.2025

Copy for information to :

1) Additional Director of Fisheries, Howrah,
Raghav Plaza, 3" Floor, 62/2, Rose Marry Lane, lHowrah-711101,
2) Administrator, Bally Municipality.
3) Sri Molay Lohar, SAE. --do-
4) 1/C, Law Section. --do-
$) Smt. Moumita Roy,
171, Chakpara Nabaday Pally, P.O. Bhattanagar. lowrah-711203

a8V
ol
L

Executive OfTicer,
Bally Municipality
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Typed Copy
BALLY MUNICIPALITY

384, G.T. Road, Bally, Howrah-711201
Tel. No.: 2654-2236/2654-0079

Memo No. BM/00127/4/1/Law/Admin/24-25 Dated 25th February, 2025

From : The Executive Officer,
Bally Municipality.

To : Block Land & Land Reforms Officer,
Bally Jagacha,

229, G.T. Road,

Howrah-711102.

Sub.: Request for status report.

Ref.: Complaint dated 21.02.2025 against illegal activities at the
area near Nabaday Pally Samity, Chakpara Batala Bazar, Liluah,
Howrah-711204.
Sir,

In connection with the letter under reference, this is to request you to
make a physical enquiry in the respective area near Nabaday Pally Samity,
Chakpara Batala Bazar and send a status report of the same to this

office at the earliest. Photocopy of the above noted complaint is attached herewith for
your reference.

Your prompt cooperation in the matter is highly solicited.

Encl.: As above.

Sd/-
Executive Officer
Bally Municipality
Memo No. BM/00127/4/1/Law/Admin/24-25 Dated 25.02.2025
Copy forwarded for information to :
1. Additional Director of Fisheries, Howrah,

Baghajatin Plaza, 3rd Floor, 622, Rose Mary Lane, Howrah-711101.
2. Administrator, Bally Municipality.

3. Sri Molay Lohar, S.A.E. - do -

4. 1/C, Law Section.

5. S.H., Chakpara Nabaday Pally, P.O. Bhattanagar, Howrah-711203.

Sd/-
Executive Officer
Bally Municipality
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BALLY MUNICIPALITY

384, G.1. Road. Bally, Howrah-711201
Lel No.: 2054-2236, Fav: 2654-0079

Memo No. BM/01273/Law/E.0./24-25 Dated 25T February, 2025
from: The Executive Oflicer.
Bally Municipality

To: The Inspecior-in-charge.
Liluah Police Station.
Liluah, Howrah,

Sub. : Request Tor necessary action

Ref.: Complaint dated 21.02.2025 against illegal activities at the area
hear Nabaday Pally Samity. Chakpara Battala Bazar, 1 iluah,
Howrah-711204.

Enclosed please find herewith the above noted complaint filed by one Moumita Roy of 111,
Chakpara Nabadaypally, P.O. Bhattanagar. '.S. Liluah, 1fowrah, which will speak for itsell for favour of
your information and taking necessary action as per prevailing regulations.

Your prompt action in this regard is highly solicited.

Encl. As stated above. %&\ 25.02.10 25
Laxecutn g Otticer

Bally Municipality

Memo No. BM/01273/(1-S)YLawprE.O./24-25 Dated 25.02.2025
Copy forwarded for information to
1) Additional Director of Fisheries, Howrah.
Raghav Plaza, 3" Floor. 622, Rose Marry Lane, Howrah-711101,
2) The Administrator. Bally Municipality,
3) Sri Moluy Lohar, SAE. Bally Municipalin
4) IC. Law Section, --do-
$)  Smt Moumita Roy,

/1. Chakpara Nabaday Pally, P.O. Bhatanagar, Howrah-"11203 0. ')-Q'l's

150
Laecutive Officer
Bally Municipahiy
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BALLY MUNICIPALITY

384, G.T. Road, Bally, Howrah-711201
Tel. No.: 2654-2236/2654-0079

Memo No. BM/01273 /Law/E.0./24-25 Dated 25th February, 2025
From : The Executive Officer,
Bally Municipality.

To : The Inspector-in-charge,
Liluah Police Station.
Liluah, Howrah

Sub.: Request for necessary action.
Ref.: Complaint dated 21.02.2025 against illegal activities at the

area near Nabaday Pally Samity, Chakpara Batala Bazar, Liluah,
Howrah-711204.

Sir, .
Enclosed please find herewith the abpove noted complaint filed by One

Moumita Roy of 1/1, Chakpara Nabadaypally, P.O. Bhattanagar, P.S. Liluah,

Howrah, which will speak for itselffor favour of your information and taking
necessary action as per prevailing regulations.

Your prompt action in this regard highly solicited.

Encl.: As above.

Sd/-
Executive Officer
Bally Municipality

Memo No. BM/01273/(1-5)/Law/E.O./24-25
Copy forwarded for information to :

1. Additional Director of Fisheries, Howrah,

Raghav Plaza, 3rd Floor, 62/2, Rose Mary Lane, Howrah-711101.
2. Administrator, Bally Municipality.

3. Sri Molay Lohar, S.A.E. Bally Municipality
4,1/C, Law Section.
5. Smt. Moumita Roy

1/1, Chakpara Nabaday Pally, P.O. Bhattanagar, Howrah-711203.

Dated 25.02.2025

Sd/-
Executive Officer
Bally Municipality
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GOVERNMENT OF WEST BENGAL
Office of the Block Land & 1and Reforms Officer, Bally-Jagacha

229, G.T.Road, Belur Buzar, Howralh
c-mail : bllroballyjagachaalicrnate@gmail com

Memo No : 1567 /B)A2S . _ Dgt_cf 06 103 R025
Ocoarment- = O . |

I 0ate ol Rceipt- 7] )

The Executive Officer ale of Receipt - 7{ g /

28
Bally Municipality b0 of Registar GM 3?[7572()_%_ 5

Sub : Status Report regading Illegal [illing up a water body near Nabaday Pally Samity,
Chakpara Battala Bazar, Liluah, Howrah

Ref : Your office Memo No. BM/01274/Law/Admin/24-25 dt. 25.02.2025

o In reference ta the subject above, this is to inform you that a complaint was received
from Baby Roy & 22 ors on 28.01.2025 to this end and an enquiry was conducted on
29.01.2025 along with A. S. I Sri Mirza B, Beg, Liluah, P S and in presence of some local
people. As per physical enquiry report. it is revealed that entire area of L R Plot No. 620 is
measuring about 0.2300 acres under Mouza Liluah, J L No. 12 as per C L R and the
classification of the plot is “Pukur™ has been filled up partly which is complete violation of the
provision of the W. B. L. R Act. 1955.

The undersigned has issued Notice w/s 4 C (5) W. B. L. R Act. 1955 to the recorded
owner of the suit land through Liluah Police Station vide Memo No, 799/BJ/25 dt. 31.01.2025,

The copy of ficld enquiry repont along with image, location map and plot
information are being annexed herewith for your information.

Enclo : i) Field cnquiry report
i) Image

iii) Location Ma . [\ = -
et v l/g 1D
b B.L.R.S

v) Notice u/s 4 C (5) Assistant Direcior, W.
&
: Jiis )
% M aly b o
&
LALLM, D2ly-d2gach
Memo No: 1567 /1(2) /BJ/25

Date : 06.03.2025
Copy forwarded for information to :

1) The A.D.Mand D, L & L.R. 0., Howrah - For his kind information,
2) The S. D. 0., Sadar, Howrah - For her Kind information.

Assistant Director, W. B. L. R. §
&
B.1. & L. R O., Bally Jagacha, Howrah
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GOVERNMENT OF WEST BENGAL
Office of the Block Land & Land Reforms Officer, Bally-Jagacha

229, G.T. Road, Belur Bazar, Howrah

e-mail: bllroballyjagachaalternate gmail.com

Memo No: 1567/BJ/25 Date: 06/03/2025
To

The Executive Officer
Bally Municipality

Sub: Status Report regarding lllegal filling up a water body near Nabaday Pally Samity,
Chakpara Battala Bazar, Liluah, Howrah

Ref: Your office Memo No. BM/01274/ Law/Admin/24-25 dt. 25.02.2025
Sir,

In reference to the subject above, this is to inform you that a complaint was recew;;l gggg
Baby Roy & 22 ors on 08.01.2025 to this end and an enquiry Was conducte:ll on 219. 1.2025
along with A.S.1 Sri Mirza B. Beg, Liluah, P.S. and in presence of soxr}’e local people-. absst

hySical enquiry report, it is revealed that entire area of L.R Plot No. 6..(?f1s xpeasm;r::s pout
0.2300 acres under Mouza Liluah, J.L. No. 12 as per CLR and the classt xgat:or; toh . % o
-'[;ukur" has been filled up partly which is complete violation of the provision of the W.B.L.k.

Act’ 1955

The undersigned has issued Notice u/s 4 C (5) W.B.L.R. Act, 1955 to the reczcgggd owner of
the suit land through Liluah Police Station vide Memo No. 799/BJ/25 dt. 31.01. ;

The copy of field enquiry report along with image, location map and plot information are
being annexed herewith for your information.

Enclo: i) Field enquiry report,
ii) Image,
iii) Location Map,
iv) Pl,
v) Notice u/s 4 C(5)
Sd/-
Assistant Director, W.B.L.R.S.
&
B.L.&L.R.O., Bally Jagacha, Howrah

Memo No.- 1567/ 1(2)/BJ/25 Date :- 06.03.2025

Copy forwarded for information to :

1) TheADM.andD.L. & L.R.O., Howrah- For his kind information

2) The S.D.O,, Sadar, Howrah For her kind Information
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To,

The B.L&L.R.O and Asst. Director,
Bally- Jagacha,

Howrah,
[Subject: Physical enquiry report regarding illegal filling up of pond located over L.R plot no. 620
within mouza - Liluah, J.L no. - 12.]
Sir,

In compliance with your order, We, the undersi
other Police personnel of Liluah P.S in presence of
enquiry at L.R plot no. 620 coresponding R.S plot

(9 Liluah, J.L no. - 12 on 29.01.2025 a1 04.45 p.m,

gned, along with A.S.I Sri Mirza B, Beg and
some local people have conducted a physical
no. 620 of different khatians within mouza -

During the physical enquiry, it appears that the entire area of LR plot no. 620 is measuring about
02300 acres as per C.L.R and the *Pukur® classified LR plot is recorded in the name of Sri Amar Nath

Mishra (vide khatian no. 256) and Sri Kashinath Mishra (vide khatian no. 863) as per C.L.R, plot
information attached for your ready reference.

That, a tin-shaded structure is situated over some portion measuring about 1420 Sq.{t or, 0.0325 acre
appx. at the South-East comner of the suit pond, sketch map attached for your ready reference.

According to some local people, the alleged tin-shaded structure is owned by

Sri Ananda Sarkar,
S/o- Sri Anill Sarkar and it is used as a go-down of decorators items.

That, a 15 feet wide public road is also runs through the-said plot.

That, a Local club named Nabodaya Pally Samiti and a

playground adjacent to the club are also
 situated over some portion at the Western sidc of the said plot

That, the remaining portion at the North-East comer of t
present and some part of this portion has been filled
ready reference.

he said plot is lying as low-marshy land at
up by garbages, photograph attached for your

Hence, the physical enquiry report has been submitted 1o you for your kind information and taking

further necessary action,
Date: 31.01.2025 Submitted by,
%"’, /m(
Revenue Oftficer

Bally-Jagacha, Howrah

—
Aoy "/AW
Neecnue lrspectar
sce Lt RYALR.O.
Coily Jo s,
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To,

The B.L.&L.R.Q. and Asst. Director,
Bally-Jagacha,
Howrah.

[Subject: Physical enquiry report regarding illegal filling up of pond located
over L.R plot no. 620 within mouza - Liluah, J.L. no. 12]

Sir,

In compliance with your order, We, the undersigned, along with A.S.I. Sri
Mirza B. Beg and other Police personnel of Liluah P.S. in presence of some
local people have conducted a physical enquiry at L.R. plot no. 620

corresponding R.S. plot no. 620 of different khatians within mouza Liluah, J.L.
no. 12 on 29.01.2025 at 04.45 p.m.

During the physical enquiry, it appears that the entire area of L.R. plot no.
620 is measuring about 0.2300 acres as per C.L.R. and the 'Pukur’ classified
L.R. plot is recorded in the name of Sri Amar Nath Mishra (vide khatian no.
256) and Sri Kashinath Mishra (vide khatian no. 863) as per C.L.R.

That, a tin-shaded structure is situated over some portion measuring about
1420 Sq.ft or, 0.0325 acre appx. at the South-East corner of the suit pond.

According to some local people, the alleged tin-shaded structure is owned by
Sri Ananda Sarkar, S/o- Sri Anill Sarkar and it is used as a go-down of
decorators items.

That, a 15 feet wide public road also runs through the said plot.

That, a Local club named Nabodaya Pally Samiti and a playground adjacent
to the club are also situated over some portion at the Western side of the said
plot.

That, the remaining portion at the North-East corner of the said plot is lying

as low-marshy land at present and some part of this portion has been filled up
by garbages.

Hence, the physical enquiry report has been submitted to you for your kind
information and taking further necessary action.

Date: 31.01.2025

Submitted by:
Sd/-
Revenue Officer

Bally-Jagacha, Howrah.



el 204

.:‘f;: s.‘::l MMWM !
W“ tgxwrsammunmmwwm.
;,:fﬁs‘*’ RV LT

R v s’ = ";'
t

utﬂ.l!':é.a
Long B4 325438
Feniuire] 0447 Pl AT +s 3]

thmmlhh.mmwms m
Lnewe



Debolina Ghosh

Debolina Ghosh

Debolina Ghosh

Debolina Ghosh

Debolina Ghosh

Debolina Ghosh


LOCATION MAP 205

N
3 IN PART OF R.S. DAG NO.-620
IN PART OF L.R. DAG NO. — 620
L.R. KHATIAN NO(S) INVOLVED — 256 and 863
WITHIN MOUZA-LILUAH

i J.L. NO. : 12, DIST. HOWRAH

TOTAL AREA OF LAND 0.2300 Acre
THE HIGHLIGHTED AREA SHOWN IN MOUZA SHEET REFLECTS THE POND
% ALLEGED PORTION SHOWN IN RED BORDER ;’

NOT TO SCALE

|
® EXISTING MARSHY LAND

LRPLOTNO.620(P) | 7 WHICH IS PARTLY FILLED

NABODAYA PALLY SAMITI | T} UP WITH GARBAGES
CLUB BUILDING
2 e i b i 5
E . 40’- 00” 4!
I I

o | 9
C i ]

L.R PLOT NO. 620 (P) IIE Eh ALLEGED STRUCTURE 5: !
- 1 O il

NABODAYA PALLY SAMITI | () ! 1| L}

CLUB PLAY GROUND 1 © 8!l
o ) 2 |
oy’ ¥
A ¢ . il
Lol - 4o'-oo” . »!

PUBLIC PUBLIC ROAD
Verified L
Revenue Inspector
Office of the BL&LR.O

Bally~Jagacha, 0.2/
Howrah ‘%"—
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BALLY MUNICIPALITY
384, G.T. Road, Bally, Howrah-711201
i o3 , Tel.No.: 2654-2236/2654-0079
SRSk

l Amneaua

:\!n;n& Wo. BM/ 00192 JCaw/Admin/25-26 Dated 28tk May, 2025
29
From: The Eaecutive Oflieer,
Bally Mumcipaliy

To:  The Addinonal Distnet Magistrate (LLR,) &
Distnet Land & Land Retornms Officer,
owrah _
Sub.: Submission of status report.

Ref.: Complaint dated 21.02.2025 ggainst illegal activiues at the arca
near Nabaclay Pally Samity, Chakpara Battala Bazar, Liluah,
Howrah-711204
Si
Apropos ol the above this is 1o mform that the undersigned had received a complaint from one permanent
resdent of 1L Chakpara Naboday Pally, Liluah, Bhattanagar, namely Moumita Roy and vthers on 21.02.2025
thiough WhatsApp i vespecet of a complaunt regarding 1illing of a water body in their area. In response thereto
the u;uicl\l;_-m-tl would like 1o inlorm vou as under

1) The Inspector In-chirge, Liluah PS, was requested Lo tahe necessary action in the matter in accordance with
Law vrde Memo No BNOT2737 aw 10,2425 daned 25.02.2075,

21 the Block Land & Land Reforms Officer, Bally Jagachi, was requested o make a physical enquiry regarding
the complontand o furmish o status report at the earliest vide Memo No. BM 01274, Law/Admin. 24-23 dated

2502 2025

U A statis reportiegardng illegal filling up of o water body near Nabaday pally Samity, Chakpara Battala Bazar,
Fdual Howrah, wasaecened on 07.03.2025 from the Director, W1 .R.S. & B.L.&L.R.O., Bally Jagacha. It
appears from the sad eport tat a Notice u’s 4 C (5) W L R, Act, 1955, has been issued by the Director.

W RS & BLALRO . Bally Jagacha, 1o the iecorded owner of the suit land through Liluah Police Station
vide Memo Na 799 BE2S diwed 3101 2025 (annexed).

Fhis s tor your Kind perusil and information

Lucl.: As abose Yours Gaithfully

\ .
i\- '.. \‘1 ‘- . l". v t ‘1
ExccutivenOllicer,

Bally Municipalny
Memo No BM/ 0019 /(1-4)/Caw/Admin/25-26

Dated 28.05.2025
- ; 9
Copy Lor information to ;

2 Admuustrator, Bally Municipaliy,

WSt Malay Lol SAL < (o -

AT Law Sedtion, - (o { Nt

DL YU
iR T

Execuuve Officer,
Bally Municipality
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BALLY MUNICIPALITY
384, G.T. Road, Bally, Howrah-711201
Tel. No.: 2654-2236/2654-0079

Memo No.: BM/00192/Law/Admin/25-26 Dated: 28/29th May, 2025
From: The Executive Officer,
Bally Municipality
To: The Additional District Magistrate (L.R.) &
District Land & Land Reforms Officer,
Howrah
Sub.: Submission of status report.

| '
Ref.: Complaint dated 21.02.2025 against illegal activities at the area near Nabaday Pally Samity, Chakpara
Battala Bazar, Liluah, Howrah-711204.

Sir,

Apropos of the above this is to inform that the undersigned had received a complaint from one permanent
Tesident of 1/1, Chakpara Naboday Pally, Liluah, Bhattanagar, namely Moumita Roy and others on
21.02.2025 through WhatsApp in respect of a complaint regarding filling of a water body in their area. In
response thereto the undersigned would like to inform you as under:

1) The Inspector In-charge, Liluah P.S. was requested to take necessary action in the matter in accordance
with law vide Memo No. BM 01273/Law/Admin/24-25 dated 25.02.2025.

2) The Block Land & Land Reforms Officer, Bally Jagacha, was requested to make a physical enquiry
regarding the complaint and to furnish a status report at the earliest vidle Memo No. BM
01274 /Law/Admin/24-25 dated 25.02.2025.

3) A status report regarding illegal filling up of a water body near Nabaday Pally Samity, Chakpara Battala
Bazar, Liluah, Howrah, was received on 07.03.2025 from the Director, W.B.L.R.S. & B.L.&L.R.O., Bally
Jagacha. It appears from the said report that a Notice u/s 4C (5) W.B.L.R. Act, 1955, has been issued by the

Director, W.B.L.R.S. & B.L.&L.R.O. Bally Jagacha, to the recorded owner of the suit land through Liluah
Police Station vide Memo No. 799/BJ/25 dated 31.01.2025 (annexed).

This is for your kind perusal and information.

Encl.: As above Yours faithfully,

; Sd/-
Executive Officer,
Bally Municipality

Memo No.: BM/OOl92/(1-4)/Law/Admin/25-26 Dated :-28/29.05.2025

Copy for information to:

1) Administrator, Bally Municipality
2) Sri Molay Lohar, SAE -do-
3) Law Section -do- : .
Sd/-
Executive Officer,

v Bally Municipality



Bally Municipality
384, G.T. Road, Bally, Howrah-711201
Tel.No.:2641-3636. Fax: 2641-5846

Memo No.BM/002 29 /2y Law/Admin/25-26 Dated 37 June, 2025

from : The Executive Officer,
Bally Municipality

To: 1) Smt. Moumita Roy, 2) General Secretary,
111, Chakpara Naboday Pally,  Nabaday Pally Samity
P.0). Liluah, Howrah-711204 Chakpara Naboday Pally

Sub. : Notice of Hearing

Ref.: Compliant letter dated 21.02,2025 filed by one Moumita Roy a.nd others
against illegal filling of a water body near Nabaday Pally Samity,
Chakpara. Liluah, Howrah.

Apropos of the above this is to inform you that a hearing will be held on 09.06.2025 at 3:30 PM ar
the office chamber of the undenigned at Bally Municipality. in respect of the land in question at Chakpara,
Liluah, Howrah-711204.

You are hereby requested to remain present in the hearing in person or through your :.u-uhori?_ed
representative as per schedule date. time and place along with all the relevant documents, If any, as
applicable -

You are also requested to bring with you one ID proof in original and a photocopy of the same to

he submitted to the undersipned.
]
%, o
[+

Executive'Officer,
Bally Municipality

Memo No.BM/ 0 6229 /(2-6) Law/Admin/25-26 dated 03.06.2025
Copy forwarded for information 1o :

1) District Magistrate. Howrah,
\ 2) Additional District Magistrate (Land Reforms) , Howrah,
3) The Administrator. Bally Municipality,
4) The Block Land & Land Reforms Officer, Bally Jagacha, Bally, Howrah

-- With a requesl to remain present in the hearing with a status report of the land in question.
as per schedule.

5) Sri Molay Lohar, SAE, Bally Municipality, -- with a request to re
as per schedule.
6) V/C. Law Section, Bally Municipality,

main present in the hearing

o
o3 8
Executive Officer,
Bally Municipality
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Typed Copy
BALLY MUNICIPALITY

384, G.T. Road, Bally, Howrah-711201
Tel. No.: 2654-2236/2654-0079

Memo No. BM/00229/(2) /Law/Admin/25-26 Dated: 3rd June, 2025

From: The Executive Officer,
Bally Municipality

To: 1) Smt. Moumita Roy, 2) General Secretary,
1/1, Chakpara Naboday Pally, Nabaday Pally Samity,
P.O. Liluah, Howrah-711204 Chakpara Naboday Pally

Sub: Notice of Hearing

Ref: Complaint letter dated 21.02.2025 filed by one
Moumita Roy and others against illegal filling of a water
body near Nabaday Pally Samity, Chakpara, Liluah,
Howrah.

Apropos of the above this is to inform you that a hearing will be held on 09.-06-202?
at 3:30 PM at the office chamber of the undersigned at Bally Municipality in respec
of the land in question at Chakpara, Liluah, Howrah-71 1204,

You are hereby requested to remain present in the hearing in person or tthugh i\’ 0;“
authorized representative as per scheduled date, time and place along with all the
relevant documents, if any, as applicable.

You are also requested to bring with you one ID proof in original and a photocopy of
the same to be submitted to the undersigned.

Sd/-
Executive Officer,
Bally Municipality

Memo No. BM/00229/(2-6)/Law/Admin/25-26 dated 03.06.2025
Copy forwarded for information to:

1) District Magistrate, Howrah,

2) Additional District Magistrate (Land Reforms), Howrah,

3) The Administrator, Bally Municipality,

4) The Block Land & Land Reforms Officer (B.L. & L.R.O.), Bally Jagacha, Bally,
Howrah — With a request to remain present in the hearing with a status report
of the land in question as per schedule.

5) Sri Molay Lohar, SAE, Bally Municipality — With a request to remain present
in the hearing as per schedule.

6) 1/C, Law Section, Bally Municipality
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Bally Municipality

384, G.T. Road, Bally, Howrah-711201
Tel.No, 033 26542236/26540079

Attendance Sheet of Hearing dated 09/06/2025 at 03:30 P.M. (q.oeﬁG)
Ref. No. BM/000229/(2)/Law/Admin/25-26 dated 09/06/2025

Name Designation Signature

Smt. Moumita Roy Complainer

| | Mol ™ ¥ |

Wl

~

General Secretar,
Nabaday Pnll)S.lm%

B
C 3 Block & Land |
Reforms Officer , M" '
Bally-Jagachha
4
3 Sri Molay Lohar, SAE(Bally ) LA
Municipality) P M

5 Sri Dilip Kumar Bag |/, [ o5 %m
igerdlp |G|
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" | f{f BALLY MUNICIPALITY

|
AV '
i 84, G.T. Road, Bally, Howrah-711201
R Tel No.: 2654-2236/2654-0079 -
/"'/‘.4_ T )
amo N DM/O 119 [3Y Lanr:0/25-26 f
Dated ¥ January, 2026 ‘
par 1) Ama Nath Mishr 2) KishiNg ;
Lo o HiveshwarNath '”'s'\‘:\ll!r'l“h Mishira 1) AmndaSarhar ;
O T luab, Howrah-711204 I.' ()l I " L : P |
O Liluah, Howrah- 711204 2,0 Liluah, Howrah-711204
S NOICE U 170 01 11 WES 1 DENGAL INLAND HSIIFRIES :
AC [ 1981, arising vut of the complaint dated 21.02.2025, in respect ]
ol the area nenr Nabaday Pally Samity, Chakparalbattala BSazar, | 1luah
wndder Dag No. 620, Khatian No. 256 and 863, J.L. No. 12, Mauza Liluah.
AND ;
Res  Report of 1L1.4& 1RO, Bally-Jagacha dated 06,03.2025, g
AND ;
( Our office Memo No. BM/0229/(2)LawiAdmin/25-20 dated 03.09.2025 ¢
btained an 3

Apropos of the above this is 1o inform that to the effeet of the above noted complaint this office 0
3.1.& 1RO, Bally-Jagacha. 1t appears fron the said report that

enquiry report along with o sketeh map provided by the
dlly us

the 1R plot No. 620(1) under RS plot No. 620 is classified us “Pukur™ and the same has been Tilled up ille,
alleped which is a punishable offence commitied by the responsible person(s) due 10 violation ot the act ibid. The pond

e
) S GRS

in question must be restored in its originl position by the person(s) at histher/heir own cost as per demarcated ureas i
will specific measurements as shown in the sinid sketeh map. !
Hence, as per the provision made under sectlon 17A, of the West Bengal Inland Fisheries Act, 1984, you nre 3
hereby directed 1o restore the “pukur® in question in its original position strictly as per the sketch map prepared by the 1
(tock Land and Land Reforms Officer, Dally-Jagacha which is enclosed herewith for your ready reference, within 15 i
days from the date of receipt of this letier and report this oflice immediately afier completion of the same, lailing, which
necessary steps will be taken against you in accordance wilh law, A f
Inels As above . (q) ‘
Exceutive Officer,
Bally Municipality
( Memo NoBM/ 11 99/(3-7)/Law/E-0.[25-26 Dated 09.01.2026.

Capy Torsarded for information to !

1) [he Administrator, Bally Municipality,

21 The Assistant Director, West Dengal Fisheries Dept,

01 The Bloch Land & Land Reforms Officer, Bally Jagachu,

1) s Avan Banerjee, Advocate, residling nt 48/2, Dingsaipara, Bally, Howrah,

5) St Molay Lolar, SAE, Bally Municipality,

) ) L. Law Section, we o -

71 CA o the District Magistrate, Howrah, for kind perusal of DM madam,

()
Executive Officer

Bally Municlpality
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BALLY MUNICIPALITY
384, G. T. Road, Bally, Howrah-711201
Tel. No. 2654-2236/2654-0079

Memo No. BM/0199/9/(3)/Law/EOQ/25-26 Dated 9th January, 2026

To:

1) Amar Nath Mishra, 2) Kashi Nath Mishra, 3) Ananda Sarkar,
S/o Bireshwar Nath S/o0 Ram Nath S/o Monomali Sarkar
P.O. Liluah, Howrah- P.O. Liluah, Howrah- P.O. Liluah, Howrah-
711204 711204 711204

Sub.: NOTICE U/S 170 OF THE WEST BENGAL MUNICIPAL ACT, 2006 ISSUED AGAINST ILLEGAL
DISPOSAL/FILLING UP OF THE COMPLAINT DATED 21.02.2025, IN RESPECT OF THE AREA NEAR
NABADAY PALLY SAMITY, CHAKPARA BATALA BAZAR, LILUAH UNDER P.S. LILUAH, HOWRAH.

AND

Ref.: Report of B.L. & L.R.O., Bally-Jagacha dated 03.09.2025.
AND
Our office Memo No. BM/00229/2/9/Law/Admin/25-26 dated 03.09.2025.

Apropos of the above this is to inform that to the effect of the above noted complaint this office
obtained an enquiry report along with a sketch map provided by the B.L. & L.R.O., Bally-Jagacha. It
appears from the said report that the L.R. Plot No. 620 (P) under R.S. plot No. 620 is classified as
«pukur” and the same has been filled up illegally as alleged which is a punishable offence committed
by the responsible person(s) due to violation of the act. The pond in question must be restored in its
original position by the person(s) at his/her/their own cost as per demarcated areas with specific,
measurements as shown in the said sketch map.

Hence, as per the provision made under section 17A of the West Bengal Inland Fisheries Act, 1984,
you are hereby directed to restore the “Pukur” in question in its original position strictly as per the
sketch map prepared by the Block Land and Land Reforms Officer, Bally-Jagacha which is enclosed
herewith for your ready reference, within 15 days from the date of receipt of this letter and report this
office immediately after completion of the same, failing which necessary steps will be taken against
you in accordance with law.

Encl.: As Above Sd/-

Executive Officer
Bally Municipality
Dated 09.01.2026

Memo No. BM/0199/9/3/Law/E.O./25-26
Copy forwarded for information to :

The Administrator, Bally Municipality.

The Assistant Director, West Bengal Fisheries Deptt.

The Block Land & Land Reforms Officer, Bally Jagacha.

Sri Ayan Banerjee, 48/2, Dingsaipara Road, Bally, Howrah

Sri Nilay Sardar, S.A.E., Bally Municipality.

I.C. Law Section.

C.A. to the District Magistrate, Howrah, for kind perusal of DM madam.

NoOG kN

212
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BALLY MUNICIPALITY

384, G.T. Road, Bally, Howrah-711201
Tel No 2654-2236/2654-0079

— - . :
e N EW/027 BEAIVLan/E.0/25:26 Dated 104 March, 2026
Tk ) Amar Nl iR =) Kashi Nath Mishra 3) Ananda Sarkar
S B'.m"\“lr Nath, - S o. Ram Nath, S 0. Monomali Sarkar,
P.0. Lilush. Howrah-711204, P.O. Liluah. Hlowrah-711204 ~ P.O Liluah, Howrah-711204

Sub. : NOTICE L' S 17A OF THE WEST BENGAL INLAND FISHERIES
ACT. 1984, arising out of the complaint dated 21.02.2023, in respect
of the area near Nabaday Pally Samits, ChakparaBanala Bazar.Liluah
under Dag No. 620, Khatian No. 236 and §63. J.I.. No. 12, Mauza

Liluah.
AND
Re:: Reportof B.L.& L.R.O. Bally-Jagacha dated 06.03.2025,
AND

Our office Memo No, BM 01199 (3) Law E.0.25-26 dated 09.01.2026

Apropos of the above this is to inform that the above noted notice was issued 10 you by the
undersigned with a direction 10 restore the “Pukur™ in question in its original position as per the above noted
\emo No. within 15 days from the date of receipt of the same. It appears that afler elapse of more than the
stipulated time vou have not yet complied the order of the undersigned till date.

You are hereby directed once again to comply the above noted direction immediately, failing which,
this municipal authority will be compelled tw take appropriate steps against you in accordance with law

without any further notice. ;i ’ .

Executive Officer,
Bally Municipality
Aemo No. BM/O2FD 8 /3-6/Law/E.0./25-26 dated 10.03.2026

Com forwarded for information o :
1y Administrtor. Bally Municipality
i The Assistant Director, West Bengal Fisheries Dept.. Howrah
31 The Block Land & Land Reforms Officer, Bally Jagacha,
) Sri Avan Banerjeee, Advocate, 48'2, Dingsaipara Road, Bally, Howrah

3) Sri Molay Lohar, SAE. Bally Municipality,
61 1 C. Law Section, --do - )

Executive Ofhcer,
Bally Municipality

1)

4
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BALLY MUNICIPALITY

384, G.T. Road, Bally, Howrah-711201
Tel. No.: 2654-2236/2654-0079

Memo No. BM/02788/ (3)/Law/E.0./25-26 Dated: 10 March, 2026

To:

1) Amar Nath Mishra, 2) Kashi Nath Mishra,3) Ananda Sarkar,
S/o Bireshwar Nath S/o Ram Nath S/o Monomali Sarkar
P.O. Liluah, Howrah- P.O. Liluah, Howrah- P.O. Liluah, Howrah-
711204 711204 711204

Sub.: NOTICE U/S 17A OF THE WEST BENGAL INLAND FISHERIES
ACT, 1984, arising out of the complaint dated 21.02.2025, in respect of
the area near Nabaday Pally Samity, Chakpara Battala Bazar, Liluah
under Dag No. 620, Khatian No. 256 and 863, J.L. No. 12, Mauza

Liluah.
AND

Re.: Report of B.L.& L.R.O. Bally-Jagacha dated 00.03.2025,
AND

Our office Memo No. BM 01199 (3) Law E.O./25-26 dated 09.01.2026

Apropos of the above this is to inform that the above noted notice was issued to you
by the undersigned with a direction to restore the "Pukur"” in question in its original
position as per the above noted Memo No. within 15 days from the date of receipt of
the same. It appears that after elapse of more than the stipulated time you have not
yet complied the order of the undersigned till date.

You are hereby directed once again to comply the above noted direction immediately,
failing which, this municipal authority will be compelled to take appropriate steps
against you in accordance with law without any further notice.

Memo No. BM/02738/3-6/Law/E.O./25-26

Copy forwarded for information to:

1) Administrator, Bally Municipality

2) The Assistant Director, West Bengal Fisheries Dept., Howrah

3) The Block Land & Land Reforms Officer, Bally Jagacha

4) Sri Ayan Banerjeee, Advocate, 48/2, Dingsaipara Road, Bally, Howrah
5) Sri Molay Lohar, SAE, Bally Municipality

6) 1/C. Law Section

Sd/-
Executive Officer
Bally Municipality
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BEFORE THE HON'BLE NATIONAL
GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO.
176/2025/EZ

In the matter of: -

Saheb Shaw & Ors.
...... Applicants
-Versus-

The West Bengal Pollution Control
Board & Ors.

....... Respondents

COUNTER AFFIDAVIT ON BEHALF
OF RESPONDENT NO. 8, BALLY
MUNICIPALITY

Ms. Debasree Dhamali
Advocate

High Court, Calcutta

Ph No. - 9007035518

Email- ddhamali@gmail.com

Enrolment No. WB/1729/2010
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